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Factual Report in the matter of Bhagirath Meena V/s State of Rajasthan 

&Ors. Original Application No. 132/2023 (CZ)Hon’ble NGT, Central Zone 

Bench, Bhopal 

 

Background 

In the case filed by Sh. Bhagirath Meena Vs State of Rajasthan & Ors. 

before the Hon’ble National Green Tribunal, Central Zone, Bhopal the applicant 

has alleged thatthe stone crusher M/s Laxmi Stone Crusher is located at the main 

road of village and is at the distance of 550-600 meters from the village abadi and 

school which is in contravention of the Land Conversion Rules and precautionary 

principles have not been taken into consideration before issuing the conversion 

order by the competent authority. Applicant further raises the issue of non-

compliances of environmental rules as the consequence of operations of the 

aforementioned stone crusher. 

Order 

Hon’ble NGT, Principal Bench in its order dated 10/10/2023 has directed: 

“…7. We deem it just and proper to call a report on the matter in issue in 

present Original Application, from a Joint Committee consisting of:- 

i. One representative of the District Collector, Alwar, Rajasthan. 

ii. One representative from the Dy. Conservator of Forest, Forest 

Department, Rajasthan. 

iii. One representative from State Pollution Control Board, 

Rajasthan. 

8. The committee is directed to visit the place and submit the factual and 

action taken report within six weeks….” 

Accordingly, District Collector Alwar, vide letter dated 23/10/2023 has 

nominated Sub-Divisional Magistrate,Rajgarhas representative on his behalf. Copy 

of letter has been enclosed asAnnexure-1. 

And whereas, Regional Forest Officer, Alwar was nominated on the behalf 

of Dy. Conservator of Forest, Alwarvide letter dated 17/10/2023. Copy of letter has 

been enclosed as Anneuxre-2. 

And whereas, Assistant Environment Engineer, RSPCB, Alwar was deputed 

as the representative from State Pollution Control Board vide letter dated 

13/10/2023. Copy of letter has been enclosed as Anneuxre-3. 

Thereafter, SDM, Rajgarh, vide letter dated 09/11/2023 and subsequently 

vide letter dated 16/11/2023, decided that the joint visit will be conducted on 

18/11/2023. Copies of letters have been enclosed combinedly as Anneuxre-4. 
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Joint Committee Visit 

In accordance with the aforementioned order and letters, following officials visited 

the site on 18/11/2023: 

i. Smt. Jugita Meena, Tehsildar, Rajgarh, Alwar (Representative of 

District Collector, Alwar). 

ii. Sh. Ajay Prajapat, Regional Forest Officer, DCF Office, Alwar. 

iii. Sh. Ravi Tiwari, Assistant Environment Engineer, Regional Office, 

RSPCB, Alwar. 

Observations 

During field visit and on perusal of records, following observations were made:- 

i. The unit is a stone crusher in the name of M/s Laxmi Stone Crusher 

located at Khasra No. 543, Village-Joneta, Tehsil-Ramgarh, District-

Alwar. 

ii. All the machineries including conveyors, as mentioned above, were 

found covered from tin shed and also water sprinklers were provided 

at the suitable points e.g. inlet and outlet of primary crusher, 

secondary crusher and vibratory screen. 

iii. Arrangements have been made by the unit for reducing the dropping 

height of the material from the conveyors carrying material of size 

less than 05 mm and also wind breaking wall have been provided 

between the conveyors to act as wind barriers in order to control 

fugitive emissions. 

iv. Unit has provided about12 fully grown plants and about 30 medium 

grown plants around the periphery of the premises, which is 

inadequate in accordance with the plantation norms of 33% of the 

total plot area. However, unit has planted approx. 15-20 new saplings 

at the entrance of the crusher premises. 

v. The water requirement in the unit is being met through one bore-well. 

Unit has obtained certificate of exemption for ground water 

withdrawal from Central Ground Water Authority (CGWA) for 08 

KLD, which is valid from 23/04/2021. 

vi. Unit has constructed a boundary wall, of height approx. 5-6 feet, 

around the crusher premises. 

vii. Unit was found non-operative during the site visit as the Consent to 

Operate had been revoked and direction for closure of the industry 

was issued by RSPCB vide letter dated 31/10/2023 based on the non-

compliances observed during earlier inspection dated 25/10/2023. 

viii. In compliance of the aforesaid direction issued by RSPCB, electricity 

connection of the unit was disconnected by the JVVNL on dated 

09/11/2023. 
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ix. During site visit, Regional Forest Officer measured the distance of the 

crusher premises from the nearest forest block (i.e. Bhigota, Range-

Rajgarh, Alwar) and the distance from the forest block was found to 

be about 259 meters. Report enclosed as Annexure-5. 

x. As per Tehsildar, Rajgarh letter no. 2080 dated 09/11/2022, point no. 

01, stone crusher is located at a distance of 550-600 meters from the 

residential area of Joneta village. Copy of Tehsildar letterdated 

09/11/2022 is enclosed as Annexure-6. 

xi. As per the conversion order dated 07/07/2011, issued by Sub 

Divisional Officer, converted area is 1925.68 sqm and whereas, the 

stone crusher is installed and is being operated in area measuring 

approx. 3-4 Bigha which is exceeding the converted area and 

therefore is in violation of Rajasthan Land-Revenue (Conversion of 

agricultural land for non-agricultural purpose in rural area) Rules, 

2016. 

xii. A notice with the direction to not operate the crusher was pasted at 

the crusher by Tehsildar during site visit and the proponent was 

directed to not operate the crusher till further orders. 

xiii. Unit has made efforts for providing air pollution control measures and 

plantation in and around the crusher premises. 

xiv. Photographs, with GPS co-ordinates, taken during site visit are 

enclosed as Annexure-7. 

Action Taken 

i. Regional Office, RSPCB, Alwar vide its letter dated 31/10/2023 

revoked consent to operate and issued direction for closure of the 

industry for the non-compliances observed during inspection dated 

25/10/2023. Copy of the letter dated 31/10/2023 enclosed as 

Annexure-8. 

ii. SDM, Rajgarh vide its letters dated 31/10/2022and23/12/2022 issued 

notice to the unit for non-compliances of the conditions imposed in 

the conversion order. Thereafter, again on date 18/11/2023 issued 

notice to the proponent with the direction to not operate the crusher 

till further orders. Copy of the notices dated 31/10/2022, 23/12/2022 

and 18/11/2023 enclosed combinedly as Annexure-9. 

iii. For the violation of stone crusher being operated in the area 

exceeding the conversion area, Sub Divisional Magistrate, Rajgarh 

issued notice under section 177 of Rajasthan Tenancy Act, 1955 to 

the unit vide letter dated 07/08/2023 and the matter is under trial in 

the court of SDM, Rajgrah. Copy of details of the matter with notice 

dated 07/08/2023 is enclosed as Annexure-10. 

iv. JVVNL disconnected the electricity of the unit on dated 09/11/2023 

in compliance of the RSPCB direction dated 31/10/2023. Copy of 

electricity disconnection letter 09/11/2023 enclosed as Annexure-11. 
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Enclosures 

i. Copy of Letter dated 23/10/2023, issued by District Collector Alwar 

(Annexure-1), 

ii. Copy of Regional Forest Officer,Alwar nomination letter dated 

17/10/2023 (Anneuxre-2), 

iii. Copy of Assistant Environment Engineer, RSPCB, Alwar nomination 

letter dated 13/10/2023 (Anneuxre-3), 

iv. Copies of SDM, Rajgarh letters dated 09/11/2023 and 16/11/2023 

(Annexure-4), 

v. Distance measurement report from nearest forest block (Annexure-5), 

vi. Copy of Tehsildar letter dated 09/11/2022 regarding distance of stone 

crusher from (Annexure-6), 

vii. Photographs, with GPS co-ordinates, taken during site visit 

(Annexure-7), 

viii. Copy of RSPCB letter dated 31/10/2023 (Annexure-8), 

ix. Copies of the notices issued by SDM, Rajgarh vide letters dated 

31/10/2022, 23/12/2022 and 18/11/2023 (Annexure-9), 

x. Copy of details of the court matter in SDM, Rajgarh court, with the 

notice dated 07/08/2023 (Annexure-10), 

xi. Electricity disconnection letter dated 09/11/2023 by JVVNL 

(Annexure-11). 
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District Collector,

Alwar.

oate:- \9\\o\Zsz3
NGT Matter
Most Urgent

Subject: Hon'ble NGT, Central Zone Bench, Bhopal order dated 1011012023 in the

matter of Bhagirath Meena V/s State of Rajasthan & Ors. Original Application
No.132D023 (CZ).

Reference: l.Hon'ble NGT order dated 10/1012023.

Sir,

This is in reference to Hon'ble NGT, Principal Bench, New Delhi order dated

1011012023 in the matter of Bhagirath Meena V/s State of Rajasthan & Ors. Original

Application No. 13212023 (CZ). T\e Hon'ble NGT vide refened order has made the State

Board as the Nodal Agency and has constituted a joint Committee consisting of:

1. One representative of District Collector, Alwar,

2. One representative from Dy. Conservator of Forest, Forest Department and

3. One representative from Rajasthan State Pollution Control Board.

Furtheq as per the said order the committee need to visit the site and submit the

factual report and action taken report within six weeks.

Therefore, it is requested vide this letter to nominate one representative of District

Collector, Alwar urgently so that necessary action may be taken in order to comply with the

Hon'ble NGT directions. The copy of said order is enclosed for information and necessary

action. It is also pertinent to mention here that the next date of hearing is scheduled on

06t12/2023.

Yours faithilly,

Encl: As above. (D流 )

SEE and蹂」げ
07

Copy to:

1. Member Secretary, RSPCB, Jaipur for information.

2. Deputy Conservator of Forest, Forest Department, Alwar, Rajasthan for information

and with the request to nominate one representative from Deputy Conservator of

Forest, Forest Department, Alwar, Rajasthan urgently so that necessary action may be

taken in order to comply with the Hon'ble NGT directions.

3. Sh. Ravi Tiwari, AEE, RSPCB, Alwar, Mob. No. 9718537173, hereby deputed as

representative from RSPCB, to co-ordinate with the other team members and

Advocate nominated by Head Offrce, RSPCB.
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jktLFkku ljdkj 

 dk;kZy; mi [k.M vf/kdkjh ,oa mi [k.M eftLVsªV jktx< ¼vyoj½ 
 

Øekad@jktLo@,uthVh@2023@2716                               fnukad%& 16-11-2023 
 

&% vkns'k %& 
 

ekuuh; ,uthVh] lsUVªy tksu cSap] Hkksiky es fopkjk/khu ewy vkosnu la[;k 
132@2023 ¼lhtsM½ cmuoku HkkxhjFk ehuk cuke LVsV vkWQ jktLFkku ,oa vU; es ikfjr vkns'k 
fnukad 10-10-2023 ds }kjk jkT; iznw"k.k fu;a=.k e.My dks uksMy ,tsalh ,oa ftyk dyDVj 
egksn; vyoj ] mi ou laj{kd ou foHkkx ,oa jktLFkku jkT; iznw"k.k fu;a=.k cksMZ ds ,d&,d 
izfrfuf/k dh la;qDr lfefr dk xBu fd;k tkdj lfefr dks iz'uxr Øs'kj ;wfuV ¼LFky½ dk 
fujh{k.k dj ,oa dh xbZ dk;Zokgh dh rF;kRed fjiksVZ 06 lIrkg ds vUnj izLrqr djus gsrq 
funsZf'kr fd;k x;k  gSA izdj.k es Jheku ftyk dyDVj egksn; vyoj }kjk i=kad@11451 
fnukad 23-10-23 ls v/kksgLrk{kdrkZ dks izfrfuf/k fu;qDr fd;k x;k gSA  

 

vr% ekuuh; ,uthVh ds mDr vkns'k dh vuqikyuk es lfefr }kjk la;qDr ekSdk 
fujh{k.k ds fy, fnukad 17-11-2023 fu;r dh xbZ FkhA ijUrq v/kksgLrk{kjdrkZ pquko dk;Z es 
O;Lr gksus ds dkj.k iwoZ fu;r fnukad 17-11-2023 ds LFkku ij 18-11-2023 fu;r dh tkrh gSA  

 
mi[k.M vf/kdkjh ,oa mi[k.M eftLVªsV   
         jktx< ftyk vyoj 

Øekad@jktLo@,uthVh@2023@2717&25                           fnukad%& 16-11-2023 
izfrfyfi%& lwpukFkZ ,oa vko';d dk;Zokgh gsrq izsf"krA 
1- Jheku ftyk dyDVj egksn; vyojA 
2- Jheku vfrfjDr ftyk dyDVj egksn; izFke@f}rh; ftyk vyojA 
 

izfrfyfi%&  vki Lo;a@vkids izfrfuf/k ds mifLFkr gksus ds laca/k es izsf"kr gSA 
 

1- mi ou laj{kd vyojA 
2- lgk;d ou laj{kd ou foHkkx vyojA 
3- rglhynkj jktx< ftyk vyojA 
4- {ks=h; vf/kdkjh] jktLFkku jkT; iznw"k.k fu;a=.k e.My vyojA 
5- vf/k'kk"kh vfHk;ark] JVVNL jktx< ftyk vyojA 
6- Jh jfo frokMh AEE] jktLFkku jkT; iznw"k.k fu;a=.k e.My vyojA 
7- jf{kr i=koyhA 

mi[k.M vf/kdkjh ,oa mi[k.M eftLVªsV   
         jktx< ftyk vyoj 
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Annexure-7 
 

 
Fig 01: Officials visited the stone crusher site. 

 
Fig 02: Covered primary crusher (01 No.) and secondary crushers (02 Nos.). 



 
Fig 03: Covered material transfer conveyors. 



 
Fig 04: Covered delivery conveyors. 



 
Fig 05: Arrangements at the falling point of conveyor to reduce the dropping height of 
material (for size less than 05 mm). 



 
Fig 06: Plantation near the right-side boundary of the crusher premises. 

 
Fig 07: Plantation near the office in the crusher premises. 



 
Fig 08: Boundary wall around the crusher premises, with plantation of medium grown trees. 

 
Fig 09: Bore-well (01 No.) in the unit. 
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Registered Post

M/s Laxmi Stome Crusher onitID-26421)

Khasn llo.542,543,544&546,Vi‖ag← Joneta,
Tebsi卜 Rttgarb,Dist」 ct‐ AIw3ち

R3iasthan_301408.

2

3

5

7.

9

1

Sub: -Revocation of Consent to Operate issued under section 2l(4) of Air (Prevention and
Control of Pollution) Act, I 981 and Directions under section 3 I (A) of the Air
(Prevention & Control ofPollution) Act, 1981, in respect ofyour industry.

Ref: - i. Consent to Operate issued to the tmit vide letter dated 3llOll2O2O.
2. Inspection ofyour unit conducted on dated 03/0712023 &2511012023.
3. Show cause notice for intended revocation and intended direction for closure issued

to the unit vide letter no. RPCB/ RO Alwarl2023-24/67211555 dated 14/0712023.

This is without prejudice to the right ofthe Rajasthan State Pollution Control Board (hereinafter

called as the Board') to initiate proceeding under the provisions of the Water (Prevention and
Control of Pollution) Act, 1974 (hereinafter called as 'the Water Act') and Air (Prevention and
Control of Pollution) Act, 1981 (hereinafter called as 'the Air Act') for violation of various
provisions ofthe Acts here-in-after shown.

Whereas, the Air (Prevention & Control of Pollution) Act, 1981 carne in to force in whole of the
State of Rajasthan w.e.f. 16/05/1981.
And whereas, the Water (Prevention & Control of Pollution) Act" 1974 came into force in the
wh6ld of the State of Rajasthan with effect from 23/03/1974.
And whereas, Air Act were enacted to provide for the prevention, control& abatement of air
pollution and the Water Act to provide for the prevention and control of water pollution and for
the maintaining and restoring the wholesomeness of watEr.

And whereas, keeping this in view, the Board has been conferred power to take such steps as are

necessarSr for the prevention, control & abatement of ah and water pollution.
And whereas IWs Laxmi Stone Crusher (Unit ID - 2921), (herein after referred to as the
'Industry) is engaged in operating a plant/industry at Khasra no. 542, 543, 544 & 546, Yillage-
Jonet4 Tehsil- Rajgarlq District- Alwar and during operation industry discharges polluted air.
And whereas Consent to Operate under An Ac| l98l was granted vide letter dated 3l/Ol/2020
under reference which is valid up to 3l103/2025 with ttre specific conditions as imposed therein.
And whi:reas the industry was inspected by the officiats of the Board on 03/07 /2O23 and during
the course of inspections non-compliances observed in the industry.
And whereas, a show cause notice for intended revocation of Consent to Operate and intended
directions for closue ofthe industry under Section 31(A) ofthe Air (Prevention and Control of
Pollution) Act, 1981 was issued vide State Board letter dateA 14/O7 /2023 for the non
compliances observed during the inspection.

10. And whereas, unit has failed to submit any time-bound satisfactory reply to the State Board,

Page I of2
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1 L And whereas, unit was again inspected ot 25ll0l2023 and it was found that unit has failed to

provide adequate air pollution control measures as per RSPCB guidelines for abatement and

control of pollution in Stone Crusher Industry dated 05/06/2018 and as per Environment

Protection Act, 1986.

12. And whereas, the State Board may, in exercise of the powers conferred upon it under the

provisions of Section 33A of Water Act & under Section 3lA of Air Act, l98l and in
performance of its functions under the said Acts, issue directions in writing to Bny Person,
officer or any authority and such persorL officer or authority shall be bound to comply with such

directions which includes the power to directi

(a) The closwg prohibition or regulation ofany industy, operation or process or
(b) Stoppage or regulation ofthe supply of electricif or water or any other service.

Therefore, the State Board hereby revokes the Consent to Operate gmnted vide lette}

3ll0ll212D under the provisions ofSection 2ll22 ofthe Air Act, 1981.

Further, the State Board, in exercise ofthe powers conferred upon it, tmder the provision of
rmder the provisions of section 3l A of the Air Act in performance of functions under the Acq

hereby directs you to, forthwith, close down your industrial plant, and further puts you to notice that

failure in making compliance of these directions issued by the State Board is a criminal offence,

punishable with imprisonment for a term which shall not be less than one year and six month but

which may extend to six years and with a fine.

(D-ependni )harwal)
SEE&RegЮna1 0,I多

を二_
Copy to following for information and necessary action.

l. The Member Secretary, RSPCB, Jaipur.

2. The District Collector, Alwar.
3. The Executive/Assistant Engineer (O&M)

submit immediate compliance report to State

4. GIC (Mines & SCMG), RSPCB, Jaipur

5. Master File of Directions

Raigarh,Tehsil― Rmngarh,Dis饉 ct‐Alwar and

漏 d.
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